263 Matters under

COMMITTEE ON PUBLIC
UNDERTAKINGS

THirD REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Third Report of the Committee on
Public Undertakings on Jute Corporation
of India Limited—Jute and Exploitation
of Jute Growers.

MATTERS UNDER RULE 377

(i) RerorTep ConTinuep CLOSURE OF
Some JuTe MILLS I¥ WEST BENGAL

SHRI SAUGATA ROY (Barrack-

pore}: Sir, under rule 377, I wish to
raise the following:

The Naihati Jute Mill and the Kinnisan
Jute Mill in Hajinagar and Titagarh
respectively, continue to be closed for
over six months. The mills employ,
togcther, over 10,000 people. The mills
which were closed on the plea of labour
unrest, are now pleading financial ina-
bility and financial stringency. The
surprising thing is that no significant
steps have been taken by the State and
Central Governments to re-open  the
mills, even though six months have

assed. The Naskarpara Jute Mill in
lnﬂlcrwra.h which is under lock-out from
September last, is on the verge of closure
now. That is why I beg to draw the
attention of the House, and through the
House, of the Minister of Industry, to
this matter for immediate re-opening of
and takeover of these mills.

{ii) ReporTED VIOLATION OF SHILLONG
AOREEMENT BY INDIAN SECURITY
Force

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, under rule 377, I
wish to raise the following:

13 hrs.

In blatant violation of the Shillong
agreeme=nt, Indian Security Forces, statio-
ned at Melori in Phek District, has
arrested 18 members of the Naga group,
and they are now in Kohima District jail.
It is regrettable to hear the report that
a resident of Kohima Transit Peace
Camp, Hoshena Sema, was tortured to
death and a bullet was fired upon him
after the collapse. The operation had
occurred when he was taken into custody
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by the Indian Security F wces stationed
at Meloriin Phek district. Tac date of occ-
urrence was 18-3-78.

The 18 members of the group who have
been put inside Kohima Jail is led by
Povezo D Soho and the group include
one member from each Naga tribe viz.
Zeliangrong, Shepumaramth, Chakhesang
Angami. The persons involved were
moving within the limit of peace keeping
measures, which was quite within their
rights according to wunderstanding and
their arrest and imprisonment by the
Indian Security Forces is unlawful and
illegal. This sort of actton will bring
setback in the relation that exists now.
I would request the hon. Home Minister
to make a statement on the same before
this House either on Monday, or on
Tuesday at the latest.

(iti) RerorTED INADEQUATE REPRESEN-
TATION oF THE ProrLe BeLoNGING
To SoCIALLY AND EDUCATIONALLY

BaCKWARD CLASSES IN SERYICES

SHRI B. P. MANDAL {Madhepura):
Sir, a large number of socially and edu-
cationally backward classzs of people
are most inadequately represented in
the Central and State Government
services but, despite 30 years of independ-
ence, the State has failed to take sny
step to give them representation in the
various services, although article 16{(4)
of the Constitution clearlr lays down
provision for giving them =presentation.

{iv) DECLARATION OF 14 “H oOF APRIL,
THE BIRTHDAY OF LATE [ 'R. AMBEDKAR,
A NaTionaL HoL oay

st TIRAT A qwA ( ArOrSTATg)
seasy wgiem, § fauw 77 &F wiw
T GIEH Mo WHFLFT § o7 faaqm
FUUST FIFrw g7 7 w7 F
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MR. SPE-KER: Please read the
statement.

&Y AN TWiw quA - § 34 fgara
e @ g, W wAT Ggr gwiv
gafqy SET ArqrT W 9gAT HGWT

U

qeqer AENT, W YA FAH
HIT  IF argT AT A “gEAl
foregrare” & ArT AT FT IT WA
srfsq F gfa w3dr g@i=fa afawrg
oYX gg 937 & 9fq gAY qrgam
FI =qaq frar g | arar e fegeara
F FUST wifgd FENF 17 F | ZH
T FT Gfaum qAr FT I AT FH
fwar, ag fegam & sfagm 7 gva-
93 91 | q1ar gred & wn faaw &
wgeT zafag W1 frgadm 7 < dfa-
a9 AT AT 39 dfqam T fag qrem-
A ®Y sreqr Fy s, fergen # frew
faai g@FE & T99 N ITF @
WY I7 gRET WA H ITA4 FT
o fFar mar, faqa fadr @ -
aifas o & aga wrqwasar €7 )

IR 137 18T F 9 fagq q9¢
& o9 T FIATE W aFvaq:
oy WY A I+ WAEATHT & qgHa g
f& sre Y g gw an § gleaan
& gfyaargm §, s s fewaw #1
ey qasmw Sfwd &7 S17 ¥ 99
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FTH FT qGT GTATI £ TG FA 7
qgq ad fRorT q97 THG  IW AW
AT & Sfq A AT IFE AT )

¥ quaarg fe g 3 e
# fafraa &9 & wrag wdl < %

EATIT

(v) PLACING oF InTERIM REPORT  OF
Suan ComMISSION oF INQUIRY BRFORE
PARLIAMENT

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, by your
leave, I proceed to make the following
statement on the Interim Report submitted
by the Shah Commpsion of Inquiry.

The Shah Commission of Inquiry is
reported to have submitted an interim
report over two months ago. In view
of the fact that the Commission’s terms
of reference are of great public interest
and of considerable importance for the
future of democracy in India, it is impera-
tive that the interim report, together
with the memorandum regarding the
action taken, or proposed to be taken
thereon by Government, should be laid
on the Table of the House without further
delay. I hope and trust that Government
is fully alive to the need of the hour.

May 1 ask whether these statements
made under rule 377 are conveyed to
the Ministries?

MR. SPEAKER: Beforehand. They
are conveyed immediately and they
are expected to, if they choose, to make
astatementon that cither today or any
other subsequent day.

AN HON. MEMBER: They don’t
doit.

MR. SPEAKER: I cannot compel
them.



